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EMPLOYEES LEGAL AID BILL*

SHRI SARDAR AMJAD ALI
(Basirhat) : I beg to move for leave to
introduce a Bill to provide for legal aid to
workers in matters arising out ot‘ their

employment in factories, -
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MR. CHAIRMAN ;

““That leave be granted to introduce
a Bill to provide for legal aid to
workers in matters arising out of
their employment in factories.”

The question is

The motion was adopted.

SHRI SARDAR AMJAD ALI: |
introduce the Bill.

PREVENTION OF LOTTERIES BILL*

SHRI KAMALNAYAN BAJAJ
(Wardba) : I beg to move for leave to
introduce a Bill to provide for the preven-
tion of State and Central lotteries.

MR, CHAIRMAN ; The question is:

‘*“That ieave be granted to introduce
a Bill to provide for the prevention
of State and Central lotteries.”

The motion was adopted.

‘SHRI KAMALNAYAN BAJAJ: I

introduce the Biil.

MR. CHAIRMAN: Shri Nath Pai.

Absent.

15.04 hrs.

CONSTITUTION (AMENDMENT)
' BILL*

(AMENDMENT OF ARTICLES 58 AND 157)
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MR, CHAIRMAN :

“That leave be granted to introduce

The question is ;

AGRAHAYANA 6, 16892 (SAKA)
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a Bill further to amend “the Constitu«
tion of India."

The motion was adopted.
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15.05 brs.

CODE OF CRIMINAL PROCEDURR
(AMENDMENT) BILL*

(AMENDMENT OF SECOTION 4 AND

ADDITION OF NEW SECTION 566)
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MR. CHAIRMAN :

““That leave be granted to introduce
a Bill further to amend the Code
of Ciriminal Procedyre, 1898.”

The question is :

The motion was adopted.

ot R eRAW . § fadaw W
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MR, CHAIRMAN :. Now we will

take up Acharya Kripalani’s Bill,

SHRI NATH PAl (Rajapur): 1 am
sorry, Will you permit me to introduce
my Bills ?

MR. CHAIRMAN : Al right,
15.06 hrs,
CONSTITUTION (AMENDMENT)

BILL*
(AMENDMENT OF ARTIOLE 145)

SHRI NATH PAI (Rajapur): I beg
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